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St:par;~t, paci:~g i s  gi ien r o  this p;lrr in ordci- tliai i t  ~ i i : ~ y  be filed as a 
sepiirate co~i~pilat ioi i .  

Laws, Rcgulatians NII~I liules passed thereunder. 

C;OVFIIN'MENT OF JAMMU AND KASHMIR 
C ' I  \ : I ,  SECI<ETARI %T-L. AM LFE:PXIZT\lENT 

.laln~nu, the 29th April, 20 10. 

I l ~ e  !i,iii:\iilr~g .Act :IS p;i,seii h] tl:e .la!nr;iu and Kasllmir \Late 
1.egislature received the assent of the Co\,ernor on 28th April. LOlO 
and I >  lic'cbq. p~~bl ished I'or general intbrmat io~~ :-- 

I i i t ,  .IAMMIJ AYL) K,\SIIbIlR C l V l l  SF l iV lC fS  
(';PI-C I A L  I'ROVI\IONI) AC 1. 1010 

! 

(Act No. XIV :.t 2010) 

(28th April, 20101. 

411 Act  iii ixotidc f a r  rep~ilariz;itioir of the cnlployees appointed 
011 u;/ itoc. i.nntractila1 or corisolid;~tcd h;iiis. 
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Be it  enacted b j  the Sa~nmu niitl Kashmis State I.egi:iiature in 
the Sixty-first Ycar of the Republic of India as follo\vs :~~ 

1 ; i /  r ; I ~ : I I ' ~ I .  ( I ! Illis Act i-c. c;tllcd 
the .la~litiiu aiid Kasiiivir Civil Services (Special I'rovisions,! .let 2010. 

(2)  I t  shall con;e into force fi-om the date of its pubiication in  
the Governinerit Gazette. 

3. / 1 1 ~ - - 1 n  this Act, ~ ~ n l e s s  the coiltext otherv;ise 
requires,- -- 

(.i) ".2c!" !?:za:is tllr ~ : ~ r n ~ ~ . ~ ~ r  ll~lil Knslimir (~ivil Services 
(Y;Cecizl Pr~pri?is?!\sj /%if. ?!I I0 : 

(h) . ' L I ~ /  / 7 o c .  appointee" means a person who has been 
appointed oil ( i t /  koc. basis against any post under the 
Govcsnment : 

(c)  "appointed daq" Ineans the date of cornmencement of 
this Act : 

(d) "competent authority" means the authority liaving power 
to make appointnlent on iril hoc or contractual or 
coiisolitlatcd ba:;;~ ~ ~ n d t i .  t~ifcs govcrnii~g the service or 
post : 

(e) "consolidated appointee" means a person who has been 
appo~nted aga:nst all) pc:\t under the (iovcrnment oil 
consoiidatcd montl~i> snlar>i\bagez . 

(t) "co~itsact~ial appointee" means a person \\ho has been 
appointed on contract hasis against any post under the 
Government ; 

(g) "t~npowered Committee" ineans the Empowered Committee 
constituted ~ ~ n d e s  stih-5ection ( 1  ) of scctioil 10 : 
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p- .-.-. ~. . .. . .~ .~ ~ - - - ~ -  -~ - -~ -- ~ ~ ~ ~ 

(11) "Govern~nent" meani the Go\ernment o f  J a ~ n r n ~ ~  and 
Kaslimir : 

i (,i) '.post" Illcan.; rr posi ho~.irr \,!I tile esrahlishnrent o f  any 

i I>e lx i r t~ i ie~~t  o f  the G o ~ c r n m o i t  : 

(1) " r ec r~~ i t i ng  agcnc)" shali mean the I'ublic Service 
Com~nission and Service Selection Board and shall inclutie 
atis otlier authority cuipo\\'ered to make sclect:or: far 
;tppointrnc~it to ally post o r  service under tlie 
Governinent : 

(k) "rcgttlari~ecl ei:iplo)ec" means a person \\hose services 
;ire rcgnlnrizrd u i~dc r  section 4 : aiici 

(I) "rules" mean the rule\ ~cgulat ing the appointment to an? 
pobt u r  w \ i c e  t~nder the (io\er!i~nealt. 

3. c / o  f 11' 4 .  T h e  provisions o f  this Act sllall 
appl) to such posts under tlie (iovernment as are held by any person 
havinp been appoinled on oti hoc or contractual basis including thosc 
appoi~rted on consolidated pay pro\#ided that such appoirit~nents liave 
been made against the clear v;lcancies. but shall not applq to :- 

(a) persolis appointed in terms o f  Government Order 
No. i 25-GAL1 o f  2001 dated 01 -02-200 I, on contract basis 
in tlie personal sections o f the  Ministers or otlier ai~tlrorities 
e11,johing tlie status o f  a Minister : 

( h )  per~o~~sappu in tec f  oil 1enure posts co-terminl~s \\it11 the 
l i fe o f  tile Pro.iect or Scheme of' the State or Central 
Govel.nnient, as the case may be, and those appointed on 
academic arrangement for a fixed term in aliy Government 
Departnlcnt : 

(c )  non-governmental agericies or ailtonornous bodies or p h l i c  
sector i~ndertahings or cvrpo~.;!tio~~s or gc~vernment cornpallies 
01. societies or other local authorities \rliicli liave their own 
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rules and rcg~~i:\t ions governing their f~~nct ioning : and 

( d j  pan-rime or seasonal c~iiployces including those ~vhosc 
\\:lges are paid ti-on1 out o f  tlie local funds or contingent 

glanls. 

4. Ercllr.,ioii ,fro171 ihc, ~II~I+II. of' r~cr11ili77g crge17cI'es.- 
Not\vitlistanding ali).thing to the colitrar? co~itained in any other la\\ 
for tlie time being ill force. the posts re f r red  to under section 3 shall 
be, and sha!l al\\a! s he. dee~lled to have becn exc!uded from the purview 
o f  the recruitilig agencies, 

5. R~~g~rIori:trtior, of' tit1 hoc or  coi1lrtril71trl o r  c-o~~.soii~icrti~tl 
~ o i c . - - N o ~ \ \  i t l l s t ~ ~ i d i ~ l g  :111yt!li11g :o the contrary contained in any 

law for tlre time being i l l  force or any jutlg~nent or order o f  any court 
or tribun;il. the tic/ lloc or cc~ntract~~al  or consolidated appointees rei'erretl 
to in section -3 shall he regularized on f t~ l l i l lmcnt  o f  the k) l lo\ving 
conditions. namel? :-- 

(i) f1l.11 hc has been appo~nted aga in~ t  a clear cacancy or 
pQsl : 

(ii) that he contiiik~cs as SLIC~I OII tlie appointed d'ly ; 

(iii) that Ilc possessed the requisi:e c l i~al~t ica i ion and eligibil i(y 
Ibl- tile post on the date of  his initial appoil ltmel~t' on 
tit/ i l o c  or cont~.act~tai o r  co;~s~~lic!atccl basis :IS jll.C\il/i)eL! 
~~l rdel .  the recruitrilent r ~ ~ l e ~  gever~l i l lg tile senice or 

I)<>Sl  : 

(iv) that 110 disciplinary or crilnlnal proceedings arc pending 
a::iinst h im on the appointed day : and 

( v  tll:?~ l ic liris co!ilple!ed sevii i yczrs o f  service as s~ lch  o11 
t l x  appoiilted cia) : 

I'ro\:iJcJ that the regulariralicln of tlie eligible crtl  h r ~ ~  or 

cor~trai tuol 01- co~rsolidated ap;?oirlti.es ~ini!cr tliis ;ict slluii 
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have effect only from the date o f  such regularization, 
irrespective o f  the fact that such appointees have 
completed more than seven years o f  service on the 
appointed date or thereafter but before such 
regularization : 

Provided further that any ad hoc or contractual or 
co~isolidated appointee who has not completed seven years 
service on the appoitited day shall continue as such t i l l  
completion o f  seven years and shall thereafter be entitled 
to regularization under this Act. 

6 .  Relaxation i n  uppcu age limit.- ( I )  The upper age limit as 
prescribed under rules, for entry into Government service shall be 
relaxed, In case the ad hoc or contractual or consolidated appointee 
i s  otherwise eligible for regularization under this Act ; provided such 
appointee has crossed the age limit at t!ie time o f  his regularization 
but was within the prescribed age for appointment into the Government 
service at tile time o f  liis ~ni t ia l  appointment as such or his age was 
relaxed by the competent authority at the time o f  his initial appointment. 

(2) The c~d hod or contractual or consolidated appointee shall be 
treated as an in-service candidate so far as tlie upper age !imit is 
concerned for direct recruitment to Government service ; pro\ided his 
ad huc or contractual or consolidated service is subsisting on tlie date 
o f  issue o f  the adccrtisei-iiei~! ~~ui i f icat ion by the recruiting agency. 

7. Fixation of pay.--Every regularized employee shall from the 
date o f  h i s  regu4:trization be entitled to fixation o f  pay in the time scale 
o f  p34 .iprticable to the post against which he is regularized. 

8. Test or  truining.--Wherever ally test or training i s  prescribed 
as a qualification for declaration o f  completion o f  probation in a service, 
the ragulari~ed employee shall pass such test or undergo such training 
w~th in  one year from the appointed day, failing which his annual 
increments shall be stopped and if lie fails to pass such test or undergo 
such training even by the end o f  the fourth year from the date o f  his 
regularization, liis services shall be terminated. 



^-I 
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9. Seniority.--The seniority of the regularized employees shall 
be determined with reference to the date of their regulari~ation : 

Provided that the inler te seniority of the regularized en~ployees 
shall be determined ~ i t h  reference to the date of their initial appib,:ltment 
on ud hoc or contractual or consolidated bass,  as the case may be. 
subject to the meritlsclcct list, if an) : 

Provided further that if the date of initial appointment on ud hcc 
or contractual or consolidated basis of two or more employees is same, 
then an employee older in age shall rank senior to an employee younger 
in age subject to meritiselect lisi, if any. 

,., T 10. Enpowertu' C'omtnirii-8.- , , , r Iic~ c. >lrii i l  bc ail Eli-~pouered 
Committee consisting of- 

(i) Administrative Secretary, 
Finance Department : Convener 

(ii) Administrative Secretary, 
General Administration Department : Member 

(iii) Administrative Secretary of the 
concerned Department : Member 

(iv) Director, General Accounts and 
Treasuries : Member 

(v) Director, Codes, Finance Department : Member- 
Secretary 

(2) The Department shall within sixty days from the commencement 
of this Act, refer all the cases of ad hoc or contractual or  consolidated 
appointees eligible for regularization under section 5 to the Member- 
Secretary for being placed before the Empowered Committee for 
scrutiny and verification with regard to their entitlement to regularization 
under this Act. 
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(3) The Empowered Committee shall examine sucli cases and 
notify the names of such ud hoclcontractuallconsolidated employees 
who have been found eligible for regularization under said section 5 
in respect o f  each Department within fifteen days period for filing of 
objections before the Committee. 

(4) The Empowered Committee shall thereafter examine the 
complainants, if any, received arid make appropriate recommendation (s) 
to the concerned administrative department with regard to regularization 
in respect of each case on fulfillment of the conditions specified under 
section 5 or  rejection of the case. 

(5) The concerned Administrative Department shall issue orders 
of regularization after seeking the approval of tlie Chief Minister through 
the Chief Secretary, in coordination. 

1 I .  AppeuI.&(l) Any person aggrieved of tlie recommendation (s) 
made by the Empowered Committee under sub-section (4) of section 
10 on account of being leftout may prefer an appeal within 30 days 
from the date of recommendation by Empowered Committee before 
the Chief Secretary or any other officer nominated by him. 

(2) The appellate authority may, after liearing tlie appellant and 
after seeking comments froin the E~npowered Committee, pass 
appropriate orders in this behalf which shall be final and conclusive. 

12. Penalty.-In case any officer or official fabricates or forges 
any document to give undue advantage to an) person in the matter 
of regularization or aids and abets any person to secure any fabricated 
or forged document to claim regularization under this Act, lie shall be 
liable to disciplinary proceedings and the salary drawn by such 
regularized employee shall be recoverable from such defaulting officer 
or official as arrears of land revenue. 

13. Creation of udditionul posts.--Additional posts of equal 
number as  are required for regularization and continuation of ud hoc 
or contractual or  consolidated appoi:itees may be created if the posts 
are not available in the Department when the regular appointments on 
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the basis of the recornmendations of recruiting agencies, to which the 
posts held by the crti hoc or contractual or consolidated appointees have 
been referred for making seiection, are made against such posts and 
the additional posts so created shall cease to exist once posts become 
available in the concerned Department of  the Government : 

Provided that no additional posts shall be created without prior 
concurrence of the Finance Department. 

14. Res~r~cl ion  on ,furlher ad hoc or contraclual or consolidated 
appoinm~entc.-(I) With effect from the commencelnent of this Act, 
no appointn~ent shall be made by ally department against any post on 
ad hoc or contractual or corisolidated or temporary basis and all the 
vacarit posts shall be tilled up strictly in accordance with the rules 
governing the recruitment to the respective services or  posts. 

(2) Where any appointment is made by any officer in contravention 
to the provisions of sub-section ( l ) ,  he cliall be liable to disciplinary 
action under rules and the salary drawn by such i~ppointee shall be 
recoverable from the defaulting officer as arrears of land revenue. 

15. Repecr1.-The Jamnu and Kasll~nir Contractual Appointment 
Rules, 2003 are hereby repealed. 

(Sd.) MOHAMhIAD ASHRAF, 

Additional Secretary to Government, 
Law Department. 


